
NATIONAL COMPANY LAW APPELLATE TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Company Appeal (AT) (Insolvency) No. 1193 of 2024 

IN THE MATTER OF:  

Asish Chakraborty  

Suspended Board of Directors of  
Yibeal Tradex Pvt. Ltd. 

     

 
     …Appellant 

Versus 
 

Visun Services LLP & Anr. …Respondents 

Present: 
 

For Appellant : Mr. P. Nagesh, Sr. Advocate with Mr. Akshay 

Sharma, Advocates. 
   

For Respondents : Mr. Shatadru Chakraborty, Mr. Tanishq Sharma 
and Ms. Saumya Sharma, Advocates.  
 

Mr. Dhananjaya Sud, Advocate for R-2/IRP. 

O R D E R 
(Hybrid Mode) 

01.08.2024  Learned Counsel for the Appellant prays to deposit the 

amount of Rs.1.7 Crores in the Court within three weeks.  Let the amount be 

deposited in the Interest Bearing Account in the name of Registrar, NCLAT 

within three weeks from today.  

Issue Notice.  

Let Reply be filed within two weeks.  

In the meantime, CoC in pursuance of the Impugned Order may 

proceed, however, no Form-G shall be obtained.  

List this Appeal on 30th August, 2024.  

 

[Justice Ashok Bhushan] 
Chairperson 

 
 

[Barun Mitra] 

Member (Technical) 
 

 
[Arun Baroka] 

Member (Technical) 
himanshu/nn 


